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'CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE '
| onreo THIS THE 14TH DAY OF JANUARY, 1988

“and

: Prééent: _
Hon'bla Shri LoHoA. Rego, Membar (A)

|
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i Hon'ble Shr1 Justice KeSe Puttasuamy, Vlca-Chairman i

APPLICATION NOS. 19 & 20/1988

All India Employees' Provident Fund
Staﬁf Federation (Recognxaed), T S
New |Delhi, . " eee Common Applicants.
(Shri H.S. Holla, Advocate) | .
1 _
; Ve
folce of the Central Provident Fund

Commissioner and another, Common
New Dslhi. A . eee ReSpondénts.

| These applicatiens having come hp‘Fothearing to-day, .

VicarChairman,méda the following:

GRDER

iAs the question that arise for determination in tﬁese.

cases are common, Ws proposs to dispose of them by a common

order.

"WW~T ‘ ?ﬁf and the other made by the Central Provident Fund Commlssxoner;
New Pelhl, on diverse grounds. On an examination of the - |

' pahe%s the office has raised an objection on the jurisdi-.
ctioh of this Bench to entertain these}applidations. Ve -
have| perused the office objections and hear& Shfi HeSe

Holla, learned Counsel for the applicaht.
| .




"Bench of this Tribunal.

before the Principal Bench of this Tribu
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3. The authorities whose orders are challenged by

which area is within the jurisdiction of
Apart from this
action in thsse cases had alsoc arisen wi

diction of the Principal Bench of this T

~ the applicant, are ordinarily residents. of New Delhi,

the Principal
, the cause of
thin the jurie-

ribunal only.

Sub-Rule (1) of Rule 6 of the Central Administrative

(Procedural) Rules, 1987 (*Rules'), has

to the case of the applicant, If that i

"o application

s 8o, then thass

applications, with due regard to Sub-Rulss (2) and (3)

of Rule 6 of the Rules, have necessarily

before this Bench and the objectipns rai
office on the jurisdiction of this Bench
We therefore, uphold the officse objectio
the Registrar to return these applicatio

applicant for their re-presentation befo
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